CENTRAL ADMINISTRATIVE IRIBUNAL
PRINCLFAL BENCH, NEW DELHI

CP NO. 491/2002 1IN
0A NO. 20661/2000

this the 18th day of February, 2003
HON'BLLE SH. V.K.MAJOTRA, MEMBER (A)A
HON BLE SH. AULDIP SINGH, MEMBER (J)

Sh. Yadav Chander Boipai
S/o Late Rengo Boipai,
L&RC, Northern Railway,
Sarojini Nagar, New Delhi.

(By Advocate: Sh. S.h.Sinha)
versus

1. Sh. R.h.Singh,
General Manager,
Northern Hailway,
Baroda House,
~ew Delhi.

Z. Sh. Vinay kumar aggarwal
Divisional Railway Manager
(Northern Ratilways)
D.R.M's Office,
xew Delht.

(By Advocate: Sh. V.S.R.Krishna?

O RDE R (ORAL)

By Sh. V.h.Majotra, Member (A7)

Counsel for respondents has placed on record order dated
17.2.2003 vide which the applicant has beeng granted the scale
of Ks.3300-9000. Order also shows that the arrears shall azilso
be  pard n due time. Respondents undertake to pav up the
arrears in ihe scale of Ks.5500-9000 within a period of 2

weeks from today. CP stands disposed of.
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